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SX MALHOTRA, ADMINISTRATIVE 
(3. SHANrAPPA, JUDICIAL MEMBER 

S 

CHINMOY BHAUACHARJEE 

-Vs- 

RK. 1}IOOPAL (G.M, S.E.Rly.) 

For the Applicant 
	

Mr. 	Di0 Counsel 

For the Respondents 
	

Mr.K. 	Counsel 

The above Con 	t Petitionis filed by the applicant for not complyiig with 

the order dated 304-1 	passed in (f).A. 647 of 1991 by the respondents. Th reliefs 

prayed in the petition 	as follows: 

L I ue Rule calling upon the respondent contemners hrein to 
sho cause as towhy they should not be committed tc prison 
and!dr punished suitably in accordance with the provi4ons of 
Cont t of Coui4s Ac1 1971 and/or the Rules framed theeunder 
for 1 heir deiber4te, willful and contumacious vio1atin and 
disobedience of the order dated 30.9.1999 passed b3 Their 
Lord 5hips the Ho&ble Mr.Justice S.N.MaJlick Vice-Chairiian and 
the on'ble Mr.iigh, Administrative member in o.A.N4647 of 
1991 for not impIenenting the order by not giving the pronotionaI 
bene its to the aplicant at per with his immediate junioij till to-
day. 

H. Usue an Ordei and/or direction calling upon the respndents-
cont eis herein,I. to show cause as to why their asset and/or 
pro 	es should 1ot be sequested for their utter disobedietce and 
gro 	violation ofhe order dated 30.9.99 passed by this lIon'ble 
Tn*bxnal mO.A.647of1991. 

ifi. Rule in temis of prayers (i) and (ii) above and to i4ike the 
sme absolute if tie responde ts-contemncrs herein fail p show 
any cause and/or iisufiicient cause is shown by them. 

IV. d to pass ~Such futiher or other order or ordrs and/or 
direc 'on or directions as to this Hon'ble Tribunal may deem fit 
and proper. 

2. 	The direction of this Tribunal'is as follows: 



0 
'1 

'0 	" 

In vilew of the above, we hereby allow the applicati and; direct 
he respondens to notionaltyempanel the applicant w e.f the date 
ES iininediat junior was empanelled and give im all the 
onsequentialjbenefits which he would have been eli ble to get. 
Ve wOuld fukther direct that the applicant should t 1  givn the 
ption to choose the most beneficial relief between wlat he would 
et on notionl fixation and what he is already getting. The above 
irection shold be implemented by the respondents within a 
eriod of4mbnths from the date of communication fthis order 
rid the same i hould be communicated within a week 1 here fler to 

1 ie applicant The applicant will exercise his option within two 
reeks after rebeipt of the order from the respondents. We do not 
ass any order as to costs". 

The applic rit had subm ted his representation dated 28.10.99 along with 

copy of the order of this Tribtnal passed in O.A. 647 of 1991. Th refore, the 

applicant has recc ved the said order. He made representation dated 30.9.99 

requesting to send him the prop9sed fixation of pay showing his pay fi ation from 

the date of his proi otion of his 4mnediate junior as SCR., Dy. CHC and HC;along 

with drawal particui an. Subsequntly, the respondents have issued office rder dated 
6f7 March, 2000 regarding iipIementation of the judgment of fti Tribunal 

Subsequently the a )hcant had issued legal notice dated 31-3-2000. The grievance of 

the applicant is tha the respon4nts have not complied with the direcf ms of this 

Tribunal Hence, th s CP(C). 

After servic of notice he respondents 'have filed their reply statement 

producing the order dated 16.2.2(O0. Subsequently, another order dated 67th  March, 

2000 was issued. I te statement f the respondents as per para 9 of the i ply is that 

they have complied with the diretions of this Tribunal There is no disol edience to 

the order. Hence, U y have requeted foi dropping the contempt petition. 

5 	We have he dLd..Counslforboththeparties. Onpemsalofthe rderdated 
6J7th March, 2000 th respondents have complied with the directions. If the applicant 

is aggrieved by the said order, it is a fresh cause of action for him. Sin e, there is 

compliance, we neei not draw up any contempt proceedings against the respondents. 

We are convinced th at the respom ents have not committed any contempt to the order 

of this Tribunal. Ac(ordingly, corLmpt is dropped. 
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'The applicant has I ed the abo M.A. for clarification of the order. Since the 

contempt petition is 4 iropped, there is no need to clarify the order as soughl for in the 

M.A. Therefore, the M.A. has becme infructuous and the same is dismissedL 
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